FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
HOURS OVERSEAS PRIVATE LIMITED
OPERATING IN THE WOMEN LIFESTYLE ACCESSORIES SECTOR AT
GURUGRAM, HARYANA

(Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India (Insolvency

Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1. Name of the corporate debtor along with Hours Overseas Private Limited
PAN/CIN/LLP No. PAN: AADCH6021J
CIN: U52300DL2015PTC279401
2. Address of the registered office Registered Office: 136, Badli Village,
Near MCD Public School, Badli, Delhi-
110042
3. URL of Website Not Available
4. | Details of Place where majority of assets are Udyog Vihar, Sector-37, Gurugram-
fixed 122001, Haryana
S. Installed Capacity of main products/services Not Available
6. Quantity and value of main products/services | As per the last audited financial
sold in last financial year statement for FY 2024-25, Revenue
from operations was Rs. 105,376.90
7. | Number of employees/workmen 0
8. | Further details including last available The last audited financial statement is
financial statements (with schedules) of two available for FY 2024-25. Kindly mail us
years and lists of creditors at cirp.hoursoverseas@gmail.com
for the same
9. | Eligibility for resolution applicants under Can be sought by sending a request to the|
section 25(2)(h) of the Code is available at: Resolution Professional at:
cirp.hoursoverseas@gmail.com
10. | Last date for receipt of expression of interest 26t October 2026
11. | Date of issue of provisional list of 05th November 2026
prospective resolution applicants
12. | Last date for submission of objections to 10th November 2026
provisional list
13. | Date of issue of final list of prospective 20th November 2026
resolution applicants
14. | Date of issue of information memorandum, 25th November 2026
evaluation matrix and request for resolution
plans to prospective resolution applicants
15. | Last date for submission of resolution plans 25th December 2026
16. | Process email id to submit EOI cirp.hoursoverseas@gma
il.com
17. UDYAM REGISTRATION

Details of the corporate debtor’s registration
status as MSME.

(UDYAM-HR-05-0007453)

Date: 11.10.2026
Place: Roorkee

Dev Vrat Rana
Resolution Professional

In the matter of Hours Overseas Private Limited
Regn. No.: IBBI/IPA-001 /IP-P-02567/2021- 2022/13936
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SUNDAY, OCTOBER 11, 2026

INVITATION FOR EXPRESSION OF INTEREST FOR

HOURS OVERSEAS PRIVATE LIMITED

OPERATING IN THE WOMEN LIFESTYLE ACCESSORIES SECTOR AT GURUGRAM, HARYANA
(Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

. IName of the corporate debtor along

with PAN/CIN/LLP No.

Hours Overseas Private Limited
PAN: AADCH6021J
CIN: U52300DL2015PTC279401

Address of the registered office

Registered Office: 136, Badli Village, Near
MCD Public School, Badli, Delhi-110042

URL of website

Not Available

4. | Details of place where majority of fixed

assets are located

Udyog Vihar, Sector 37, Gurugram-
122001, Haryana

5. | Installed capacity of main products/ services

Not Available

6. | Quantity and value of main products/

services sold in last financial year

As per the last audited financial statement
for FY 2024-25, Revenue from operations
was Rs. 105,376.90

Number of employees/ workmen

0

Further details including last available financial
statements (with schedules) of two years, lists
of creditors, relevant dates for subsequent
events of the process are available at:

The last audited financial statementis
available for FY 2024-25. Kindly mail us
at: cirp.hoursoverseas@gmail.com
forthe same

Eligibility for resolution applicants under
section 25(2)(h) of the Code is available at:

Can be sought by sending a request to the
Resolution Professional at:
cirp.hoursoverseas@gmail.com

10.

Last date for receipt of expression of interest

26th October 2026

1.

Date of issue of provisional list of
prospective resolution applicants

05th November 2026

12.

Last date for submission of objections
to provisional list

10th November 2026

13.

Last date of issue of final list of
prospective resolution applicants

20th November 2026

14,

Date of issue of Information memorandum,
evaluation matrix & request for resolution
planto prospective resolution applicants

25th November 2026

15.

Last date for submission of Resolution Plans

25th December 2026

16.

Process email id to submit EQOI

cirp.hoursoverseas@gmail.com

17.

Details of the Corporate Debtor’s
registration status as MSME

UDYAM REGISTRATION
(UDYAM-HR-05-0007453

Date: 11.10.2026
Place: Roorkee

Sd/-
Dev Vrat Rana
Resolution Professional

In the matter of Hours Overseas Private Limited
Regn. No.: IBBI/IPA-001/IP-P-02567/2021- 2022/13936
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ONE CAN POSSESS KNOWLEDGE

Fead bo Lead

& FINANCIAL EXPRESS
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Chandigarh Road, Samrala,

Distt. Ludhiana (50078)

Email:- sbi.50078@sbi.co.in

DEMAND NOTICE
Notice u/s 13(2) of Securitization and Reconstruction of Financial Assets

glven below has become NPA on the respective dates mentioned. Undersigned

Interest Act, 2002 Here after called “The Act”
i the Borrowers/ Guarantors mentioned herein below are hereby notified that Loans availed by them as per details

secured creditor also served the said notice through mode of substituted service. Hence, each of you I hereby
called upon to take notice to pay jointly and severally the outstanding amount mentioned below within 60 {Sixty)
days from the date of this publication, failing which the Bank will proceed under section 13(4) of the said Act for
taking possession of the secured assets and thereafter to sell the same 50 as 1o realize its dues with future interest at
the contracted rate of interest and any other incidental expenses/cost /charges contemplated under the said Act,
Needless to mention that this notice is addressed to you without prejudice to any other remedy available to the Bank.

and Enforcement of Security

being the authorized office of the

Name of A'c Borrower's, Description of the Date of Dn::aﬁ:i Amount due
Guarantor & address Immovable Properties NPA Nolice as per notice
M/s Pali Contectionery through its | EQM of property house no. 07.03.2019 | 01.10.2026 |Rs.4,93.787.00/-

prop Sh. Jaspal singh sfo Sh. | B-5/77 situated atinred line
Bhupinder - Singh Chandigarh
Road, Near Bus Stand, Samrala
Distt. Ludhiana

Sh. Bhupinder singh s/o Karam
singh rfo ward no. 5, massand

mohalla, Samrala, Distt, Ludhiana

Singh s/a Sh, Karam singh Bounded as under:

West: Plot of Kartara now Jaspal Singh 29-00°
North : House of Kulwant Singh 20°-06"
south: House of Sunder Dass 2(0r-02"

area of ward no. 2-& now ward no. 5 Massand Mohalla
Samrala, Tehsil Samrala, as per sale deed wasika no. 2829
dated 13.10.1976, standing in the name of 5h, Bhupinder

East: Street and Plot of Sh. Bhupinder Singh 29'-06"

(Rs. Four Lakh
Ninety Three
Thousand Seven
Hundred Eighty
seven Only) as on
01.10.26

WWW.FINANCIALEXPRESS.COM

FE SUNDAY

THE KANGRA CENTRAL CO-OP BANK LTD.

BRANCH OFFICE: RAJOL DISTT. KANGRA (HP) PH. NO. 01892-233431

[Rule-8(1)] POSSESSION NOTICE (For Inmovable Property)

Whereas, The undersigned being the Authorised Officer of the The Kangra Central Co-Op Bank Ltd. Rajol
Branch, Distt. Kangra (HP), under Securitisation And Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 and in exercise of powers conferred under Section 13 (12) read with Rule 8 of
Security Interest (Enforcement) Rules 2002, issued a Demand Notice dated 13.11.2025 calling upon the
borrower(s) A)Smt. Kiran Devi W/o Sh. Lekh Raj, b) Sh. Lekh Raj S/o Sh. Budhi Singh, VPO Kutharna,
Tehsil Dharamshala, Distt. Kangra (HP) Guarantor(s) 1. Sh. Jeevan Kumar S/o Sh. Dumnu Ram, Village
Bandi, PO Nagan Pat, Tehsil Dharamshala, Distt. Kangra (HP) 2. Sh. Rajneesh Kumar S/o Sh. Om Parkash
Dhiman, VPO Nagan Pat, Tehsil Dharamshala, Distt. Kangra (HP) to repay the amount mentioned in the notice,
being Rs. 26,45,553/- (Rupees Twenty Six Lac Forty Five Thousand Five Hundred Fifty Three Only) With
Further interest w.e.f. 07.11.2025 at agreed rate and other expenses and charges applicable within 60 days
from the date of receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the borrower and the public in general,
that the undersigned has taken possession of the property described herein below in exercise of power
conferred on him / her under section 13 (4) of the said Act read with Rule 8 of the said Rule on this 06th day of
OCTOBER of the year 2026.

The owners/occupiers of the property are directed to handover the vacant possession with in 30 DAYS
of this notice to avoid use of force or other measures with the assistance of District Magistrate u/s 14 of
the act. The owner/occupiers may please note that after 30 days from the date of this notice, property
will be auctioned.

The borrower in particular and the public is general are hereby cautioned not to deal with the property and any
dealing with the property will be subject to the charge of the The Kangra Central Co-Op Bank Ltd. Rajol
Branch Distt. Kangra (HP), for an amount of Rs. 26,45,553/- (Rupees Twenty Six Lac Forty Five Thousand
Five Hundred Fifty Three Only) With Further interest w.e.f. 07.11.2025 at agreed rate and other expenses
and charges applicable.

DESCRIPTION OF THE PROPERTY

Land comprised in Khata No. 232, Khatoni No. 279, Khasra No. 1076/994/739/382, measuring 00-26-80 Hects.
to the extent of 80/2680 share area measuring 0-00-80 Hects. situated at Mohal Bangrehar, Moza Gharoh,
Tehsil Dharamshala, Distt. Kangra (HP) vide Jamabandi for the year 2021-2022 alongwith building constructed
orto be constructed thereon.

Date: 11.10.2026

Authorised Officer,

Regd off:- D16 First Floor, Prashant vihar, Delhi-110085 | CIN- UBS310DL2015PLCZA5T84

The borowers In spacilic and the public In general ara heraty nofified that the publke auction of geid
arnaments pradged in the below adcounts is proposed 1o be conducled al Kamal Branch, IFL Gold
Loan SCO Mo, 209, ground Floor, Sector 12, Commercial Complex, Karnal-132001 on 23-10-
20356 from 2 00 pm oaveards onwhich customers failed to make payment

Kamal Branch Lean na - KNL 100300001 51619, KML1 0820000157431, KNL2G-27 000881, KNLZG-
27000206, KML1Q030000140489, KNL2G-2T000319, KNL11040000156837, KNL26-27001006,
KNL11020000157744, KNL1ITOOO0TGI050, KMLI1130000161018, KNL25-26000023,
KML1T1TOO00161584, KNL2G-ZTO00207, KNL1TOSEI00T60422, KNL2G-2T000172, KNLIG-
27000392, KNLIVITOOO0TEZSTE, KNLT1DZ0000159215, KNL110800001567535,
KNL11130000M 61150, KNL11130000161581, KNL11050000156767T4, KNL1T Fa000162560,
KML100300001 42374, KMLZ60000145245  KNLT020000163205, KML10TTOO000163243,
KNLICBOODOD163814, KNLIOTB0000150TR4, KNL2GOD0148085, KNL2G60000 148601,
KNL1OTS0000 388771, KNL 1000200149933, KNL 1002000140462,

Auction Place: 3C0 Mo. 209, Sector-2 commescial complex Kamal- 132001 Haryara

IFih awctian cannol be complated on the schediuled dayy Tor any reason, | shad ba recorvensd on 30-
10-2026 at 5:00pm af fhe regiztered office, In the-avend that the re-auction also fals, the nexd auction
will be conducted on the follewing warking day at the sametime and seme place,

Irsitation for Bidders

Indgrested bidders should submit Rz 1000000 35 EMD, also bidder has to deposil the EMO [abast by
28-10-2026 Bhrcwgh onlme mode, The bidders should carny walid 1D CardPan card! GST Cartificate,
Farmore details please contact 8535010101

Authorsad officer
For IFL Finance Lid

FORN G
INVITATION FOR EXPRESSI0ON OF INTEREST FOR
SEL TEXTILES LIMITED OPERATING IN THE MANUFACTURING, PROCESSING, AND
TRADING OF ¥ARMS, FABRICS, AT G.T. ROAD, OFF MCDONALDS DORAHA,
LUDHIANA, PUNJAR, INDIA-149421
(Under Ragulation 384{1) of the Insebsancy and Bankruploy Boaed of india
{inspéwancy Resalulion Process for Coeporale Persans) Ragulslions, 2016)
RELEVANT PARTICULARS

1. |Mama of the corporate debfor along with | SEL TEXTILES LIMITED
__IPANICINALP Mo, : U17200PB2008PLCO32050
2 | Addrass af the registered offica G.T Road, Opo Medonedds Doreha, Ludhiana.
Punjab, Incia- 141431
MA
Doraha Registerad Office: (Punjab)
Hans Pian] [Haryana)
Meemrgna Planl ({Rajasthan)
Lambl Plant {Punjab)
Mawazahar [Punjab
Spmning Uinit Instalad capacity of 184000
SpindlesTemy Towsl Unit 84 Loom

HIL

3. JURL ol websita

4. | Detsks of place whene majonty of fed
assels ang localed

5. |Inztalled capacity of main producisizenicas

G, | Cuanbly and vabie of maln prodicls)
sarvices 2old in last finencizl vear

7. | Mumber of amplovess’ warkman

Furihar deteids including last avallshle
francial statements (with schedules) of tea
years, lists of EIEﬂIIU!‘E'--_IElE‘-'?II". it b
=ubsaquant events of the pracess are

Employae-T Yarkeis-5l
Deteds can be sought by sending & reguest o
Resplution Professional at mselifexhieSamal,com

ayeilable at:
5 EI=;Jil:-I|l5' far resalution applicants under Dizlasts can be sought by sending a rgues! 1o
sachon 25{Z|h) of the Code & avalabla at : | Restlulisn Prolassonal at rpzellextie@gmail.cam
104 Las1 data for receipt of eapression af 25.10.2024
inberesl
11, Date af issue of pravisional list of 00,2126
progpeciivg iescaulion applicants
12.{ Lest daté {or submission of chjections 04.11.2026
v pravisional list |
138 Date ol issus of final ksl of prospeclive { 06.11.2026
resolution applicans |
144 Dl of issue o indprmalion
memorardum, evaleaban matrix: and 08.11,2026
requess far resalution plans o
prospecive resoiulion applicants
15.4Le=t date for submission of resalutian 08 122026
plars
163 Process emad id 1o subme EC rpsellinxdiia@igmad com
gdl-
Mr. Rageev. Sharma
Resaludion Professionsd
In tha mattar of M/s SEL TEXTELES LIMITED
Rag no. (IBEIIPA-O01/IP-P-0004) 2020202 1113442
H.Mo, B8, (MNear Gale No-3) Shivalik Cily
iDate : 10102028 Setior <127, Khasar Near Mansa Did Mangs,

Place ; Pumab Lahibzada Ajit Smpgh Nagar Punjeb-140307

Prunjab national bank

.- the name you can BANK upon |

CIRCLE OFFICE - STRESSED ASSET MANAGEMENT DIVISION BSNL BHAWAN, 15T FLOOR, FIROZE GANDHI NAGAR, RAEBARELL, UP - 228001 EMAIL: -

POSSESSION NOTICE (For Immovable Prope
Whereas, The undersigned being the Authorised Officer of the Punjab Natfional Bank circle office, Rasebareli, U.P. under the Securiisafion and
Reconstruction of Financial Assels and Enforcement of Security Interest Act. 2002 and in exercise of Powers conferred under Saction 13 read with
Rule 3 of the Securily Interest (Enforcement) Rules, 2002, issued a Demand Notice mentioned below calling
Bormowers/Guarantors™origagors to repay the amount mentioned against each accounts in the notice within 60 days from the date of recsipt of the said
notice.
The borrowers/guarantors/mortgagors having falled to repay the amount, notice is hereby given to the bommowers / Guarantors /
Mortgagors in particular and the public in general that the undersigned has laken symbolic possession of the properties described
herain below in exercise of powers conferred on him under sub-section (4) of section 13 of Act. read with rule 8 of the Security Inlerest
(Enforcement) Rules, 2002 on the specified date mentioned against each account,

The borrower's/guarantor's/mortgagor's atlention |s Invited to provisions of sub-section (B) of seclion 13 of the Act in respect of lime
avallable to redeem the securad assets.
The borrowers in particular and the public in genaral is haraeby cautioned not to deal with the property and any dealings with the
property will be subject to the charge of the Punjab National Bank for the amounts and inleres! there on mentioned against account

Rule 8(1

upon the following

Proprietor: (1): Mrs Diksha Maurya W/o
Mr Atul Kumar Maurya, Maurya Nagar,
Kanpur Road Lalganj, Dist- Raebareli,
UP - 228206 (2) : Mrs Diksha Maurya
Wio Mr Atul Kumar Maurya, Shn Nagar,

harain balow.
Date of Demand
S. Account Name & Name Description of the Notice m“‘:‘:";“ ﬂmm
N. of Branch Property Mortgaged Date of Demand Notice
Branch: Fatehpur (017000) EM P":p?rﬂt; ast Khasra Hn.d 186 having
Borrower/Mortgagor:- (1.) Mrs|area o gmir slluated al Village| 13,07.2026 .15,43.724.
Suman Singh Wio Shri Mano| Kumar|Jhaupur, Pargana, Tehsil and Dist- R 0.06.2026, with
Khshvakt Ray Nagar, Aboonagar Dist- g?mhi‘“'v:,"r lnstnﬁ: l"ahT“ of 5": Suma:rn further interest
Fatehpur, UP-212601 (2). Mrs Suman|go f. 000 SR S0l {5 O: Hant w.e.f. 30-06-2026 + DI
Singh Wio Shri Mangj Kumar VPO-|gasta 3 Mtr to 8 Mir. West: House of Pal|]  06.10.2026 & other charges
Asothar, Pargana Gazipur Dist-|Ji, Nerth: Plot of Mukir, South: Plot of
Fatehpur, UP-212601 Ragni Devi
Branch: Lalganj (135710) EM of Plot No 62 Mi (Covered in 2 Sale 25.06.2026 Rs. 5,08,048.00 as on
2. |Borrower:- M/s Ansh Furniture & Safe|Deeds) having area of 1080 SgFt chaiecs E.us,zuﬁ.mm
Works Prop- Mrs Diksha Maurya Wio|(admeasuring 18 ft x10 land 18t x 50 fti.e - rd:;.:}s.zuzms:- =
Mr Atul Kumar Maurya Bypass Road,|total 1080 SgFt) situated at Village Datauli 06.10.2026 'S titsar charges
Lalganj Dist- i - Und A Lalganj), P
/Iy FRoobu g, UK = Seudn a?mg{ri,.l[-l?gp Raéggmli? E?.';}'{na gg ae? gf Mrs Ram Dulari Wio Mr Vasdev Maurya

Boundaries as per Sale Deed 1: East: House of Manna Seth West: House of Sunder
Lal Maurya North: Raebareli Road South: Rest Land and Plot of seller Boundaries as
per Sale Deed 2: East: House and Plot Manna Seth West: House of Sunder Lal
Maurya North: House of Ram Dulari South: Rasta and Land of Ramraj and Tulsa Devi

Ward No.-15 Near Power House, Lalganj Dist- Raebareli, UP - 229206 Mortgagor: Mrs Ram Dulan W/o Mr Vasdev Maurya Vill-
Datauli Pargana- Dalmau, Tehsil- Lalganj Dist- Raebareli, UP — 229206 Guarantor: Mr Atul Kumar Maurya Sfo Mr Vasdev Maurya
Maurya Nagar, Ward No 15 Lalganj, Dist- Raebareli, UP - 229206

Date: 06.10.2026

Place: Raebareli

Authorized Officer: Punjab National Bank

I (L FINANGE LIMITED(Formely Known a5 IFL HOUSING FINANGE LTD) . ; .
il | GOLD AUCTION NOTICE | SEHE[ ddb 6 Indian Bank

Zonal Office Lucknow, New Building, 2nd Floor, Hazratganj, Lucknow-226001,
Ph. 0522-2286272, 2287283, Fax: 0522-2288033, E-mall id: zolucknow@indianbank.co.in

Notice in intended sale under rule 6(2) & 8(6) of The Security Interest (Enforcement Rules) 2002 under the Securitisation and Reconstruction of Financial

Whareas, the Authonzed Officer of Indian Bank had taken constructive possession of the following property ( les pursuant to the notice issued under Sac 13(2) of the
Securifization and Reconstruction of Financial Assefs and Enforcement of Security Interest Act, 2002 in the following loan accounts with right to sell the same of "AS IS
WHERE IS, AS IS WHAT IS, AS IS WHATEVER THERE IS" basis for realization of Bank's dues plus interest as detaded hereunder and whereas consequent upto failure
1o repay the dues, the undersigned in exercise of power conferred under Saction 13(4) of the said Act platiorm provided by the Service Provider, contact & detail for
Symbolic Possession of property is available af present.

NOTICE OF SALE E-AUCTION

Assets and Enforcement of Security Interest Act-2002

1.11. Mis

District- Lucknow

Lucknow-226021

Khasra Mo 37(M)

Lucknow-226021

Tehsil and District- Lucknow

Lucknow-Z28021

Name & Address of the Description of ol femand Notie 1 alflesere P ol
S Dt. of Possession Notice AL e eal s
Borrower(s)/Proprietor/Partners/ the Immovable C EMD
Ne. P rt RS Out.Amt. as per Demand for EMD Gale & Tire of
Director(s)/Guarantor(s) TOpSILY moFdag Natice A Thcemental BAARL | E-Auction

Branch : Jankipuram Branch

Vijay Traders (Proprietorship Firm/
Borrower), Registerad Office: 616/308, Sitapur
Road, Vedanathpuram, Lucknow-226021

2. Mr. Ram Krishna Singh Temar Sfo Ranvijay

Singh Tomar (Proprietor/Borrower/Mortgager),
Add-1: Houze at Ploi Mo, 5, Khasra Mo 3T(M) at
Mohibullahpur, Ward- Faizullahganj Tehsil and

Add-2: 616/308, Sitapur Road, Vedanathpuram,

3. Mrs. Beenu Singh W/o- Ram Krishna Singh
Tomar (Gurrantor), Add-1: House at Plat No. 5,
at Mohibullahpur, Ward-
Faizullahganj Tehsi and District- Lucknow

Add-2: 616/30B, Sitapur Road, Vedanathpuram,

4, Mr. Manoj Kumar Singh slo Girja Singh
(Guarantor), Add-1: House at Plol No. 5. Khasra
Mo.: 37(M) at Mohibullahpur, Ward- Faizullahgani

Add-2: 616/308, Siapur Road, Vedanathpuram,

All part and parcel of the property| 05.10.2024 | a) Rs. 40.00,000 1i29.10.2028
consisting of Land and building at| 07.12.2024 b) Rs. 4,00,000/-] upto 07.00 PM
house at Piot No. 5, Khasta No.| Rg, 72 32492.00 ¢) 6127853725|  30.10.2026
37(M) at village Mohibullahpur,| as on 08.10.2026 |irsc. iDigoogHsgt| &t 11.00 AM
Ward- Faizullahgan] ‘Jankippuram | with further Interest bo 03,30 PM

Hazratganj Branch
d) Rs, 10,000/

Cost other Charges
& expenses thereon

Tehsil and District-Lucknow
measuring 72.30 square meter (778
square feat) in the name of Sri Ram
Krishna Singh Tomar Sfo Ranvijay
Singh Tomar (Propriator, Guarantor
and Mortgager)

Sale deed Registerad in Book No. 1,
Jikd No: 2566 (Registration No.2378),
Panas No, 197 1o 212 al sarial no.
378 dated 14/01/2005 with SR-IV,
Lucknow,

Boundaries: East: 20 feel Wide
Road, West: House of Saroj, North:
House of Suresh P. Singh, South:
Housa of Surjest Kumar Shukla

&

Bank Webzile |E-Auction Document Property Vidao of Photo of Mame & Mablle Number of
www.indianbank.in] Website |(Sale Notice Image)| Location Authorised Officer/Branch Manager
05 : Authorised Officer: Davinder Thind, Mob.: 7017639812

Branch Manager: Pankaj Sharma,

Branch.

Branch, Lucknow during office hours before on 29.10.2026 for auction related query intending bidders may contact above mentioned

For downloading further details and Terms & conditions, please visit : hitps./ www_boanknet.com
THE BORROWER(S)/GUARANTOR(S) ARE HEREBY MOTIFIED ABOUT THE SALE NOTICE UMDER THE SARFAESI ACT, 2002

Date of Sale Motice: 09.10.2026

Place : Lucknow Authorised Officer, Indian Bank

At dn

HIEd GIPh T ohH1 SUhHH
Regional Office, Lucknow: North Union Bank Bhawan, Near Mantri Awas, Vibhuti Khand, Gomti Nagar, Lucknow-226010.
Telephone No.: (0522) - 2306915, 2305900 Email- law.rolucknow@unionbankofindia.bank

MEGA E-AUCTION SALE NOTICE (UNDER SARFAESI ACT)

E-AUCTION SALE NOTICE FOR SALE of Immovable Assets under the Secuntization and Reconstruction of Financial Assets and Enforcement of Security
InterestAct, 2002 read with provizo (o Buleé 8{6W9( 1) of the Security Interest { Enforcement) Bules, 2002

MNotice 1% hereby miven to the pubhc in general and in particular o the Bomower (s) and Guarantor (s) that the below descnbed mmovable property
morigaged/charged to the Secured Creditor, the constructive/physical possession of which has been taken by the Authonized Officer of Union Bank of India,
Secured Creditor, will be sold on “AS TS WHERE 157, A5 IS WHAT 15", *“WHATEVER THERE 15" and "WITHOUT RECOURSE BASIS' on 28.10.2026
mn between 12.00 PM to 05.00 PM, for recovery of respective amounts due to the Union Bank of India (Secured Creditor) from the respective Borrowerds) and
Guaranton(s) as mentioned below, The details of reserve price and the camest money mentioned &s under

Union Bank

of India

A Government of India Undertaking

Online E-Auction through website https://baanknet.com .

Date & Time of Auction: 28th October 2026 at 12:00 PM to 05.00 PM (With Unlimited Extension of 10 Minutes)

. Reserve Price I.Er:mt Huaﬂffﬂnm‘r Delit due s
g, | 1- Name of Borrower Description of the 1, Earnest Money Eim:aﬁﬁgﬁ" ' witih Pusscsshon
| 2. Name of The Guarantor ; Deposit 1. Emadl id Antharizad ‘ Physical
No property to be auctioned LTAH i Anthoriz interest
3. Branch 1, Increment {¥ficer i Dretalls of
Amount 4. CM {Revovery) / Contact 205 Btieatian
I |l{a). M/s Mew Vasundhara|Equitable Mortgage of Residentinl|l.Rs.15.60 lakhs| . Mr. Vikas Rs. 17.59.911.19 Wol
Sarees And Suits House Mumber 222. Alamnagar,}>-Fs. 106,000 (Snvastava / (Rupecs Seventeon Lakha® | 7 000n
L{b) Mr. Tushar Sharma 5/0|Pargana- Khairabad, Sitapur, Uttar e il e r-II’II:I}T !TTThm“m;d m;c R,
Mr. Vijay Kumar Sharma Pradesh, Admeasuring- §51.00 Sq Ft.. ! S R“'"f“r‘;“ ";; et .I.v_"f":fr:.”"‘
2a) Mrs, Neeru Sharma WOl proserty Owned By- Mrs. Neero Dﬁﬁ"r_q]'mm"-'r{"’ﬁ : | ,H]E'L “L_n ]'I o ~|5ymbelic
Mr. Vijay Kumar Sharma Sh - Wio L }Iv. -lC 3 ubin05384 | #aunio | O0 ’.*““H['E‘h':' I;'I‘E”[I:'-‘jlf'g’!’m
e bbb AL ‘o Late : 1ar, bt g bk (| interest 7.2025 .
2(b) Mr. Ishwar Som Sio Mr B“m:q;:l‘ili:ﬁ-: J‘IZ:J:il: II’:amJ.“"I-:mE.II:!.'l: ‘L':II:In K :bs:::i-r#ﬂif]:'lt:l;:mlnl Ir:.l.ﬁ:ihrru;::l}-:lv rest and kMD.I..
H]]u[:‘IEIIdT& Kumar Somni Nigar, North: House of Shri Gaya 9140873068 charges at the contractual “:l_i:;
% SapUr Dye spie Prasod Mishen, Sowth: Howse of 51:|Ti rate amd cost minus amount
Branch (384 10} i ' S — 1 - - paad if any after the date of
el demiand notice dated
E LRS- 2025
2 |1{a) Smt._ Anwari Begam W/o | House No. EWS House No. 6220 A |1 R.6.76 lakhs | 1. Om Prakash/ Rs. 6.30,530.26 Not
Late Mohd. Jumman First Floor, Sector 6, Gomtinagar Extn |2 Bs.67.6005 — JO8]1 1633783 a5 per Demand Nohice known
THE LEGAL HEIRS OF | Lucknow-226010. Owned by: Mrs, 3.Rs. 6,760/ <.Ram Hmin Dias Elédﬁr ?{T‘;:'—f“ rquiﬁ]fmu:- WAD.
LATE SH. Late Moehd|Anwar Begam. W/o Late Mr Mohd, "L'}']’UF!HSTﬁ'ﬁ ; TR et ”-f
Jumman S/o Mr. Mohammad | 1,mman. Area 269 Sq. Ft 1.ubin0BIRI2Tigunio | Smt. Anwan Begam Wio g mhalic
Ibrahimi representing Estate | g mlm;a.r.ies B 11:3‘ ﬂw sl Al :bir;ktgllln;‘i;gﬁ?gk.ln Late Mohd. Jurmman .
of Late Mohd Jumman /o 7311/2018 dat 4052018 e ' ot
_ ; s ated 14052018 and Q1 408 7T300E known
Mr. Mohammad Ibeabim | rection Deed  9567/2018 dated A0
[{h) SmL Anwan Begam W/o : : : W
21.06.2018: North: House no, 6219 A,
Late Mohd, Jumman 7 .
2)Nil South: House no. 6:221 A, East: House
3) Gomti Nagar Extension|D: 202 A, West: 6 mit wide road
Branch{25321}

Date: 10.10.2026

For detailed terms and conditions of the sale, please refer to the link provided in website i.e. www.unionbankofindia.co.in and
https://baanknet.com. For Registration, EMD payment & Bidding process, visit the website https://baanknet.com (Buyer Registration-
link provided in the home page of the website)

The intending bidders must have valid e-mail ID & active mobile number to participate in on-line Auction. The terms and conditions of sale
shall be strictly adhered as per the provisions of The Secunty Interest (Enforcement) Rules, 2002.

STATUTORY 15 DAYS SALE NOTICE UNDER RULE 8(6) / RULE 9(1) OF SECURITY INTEREST (ENFORCEMENT) RULES 2002.

This may also be treated as notice u/r 8(6) / Rule 9(1) of Secunty Interest (Enforcement} Rules 2002, to the
borrowers / guarantors of the said loan about the holding of E-Auction Sale on the above menticned date.

Place: Lucknow

Authorized Officer, Union Bank Of India

epaper.financialexpresﬁ.mn‘. .

New Delhi
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...continued from previous page.

Advertisement stands modified as below:

Secondary transactions

Since there are no such transaction to report to under (1) and (2) then therefore information for based on last 5 primary or secondary
where Promoters / promoter group entities or shareholder(s) having the right to nominate director(s) in the Board of the Company, are a party to the transaction), not older
than 3 years prior to the date of this Red Herring Prospectus, irrespective of the size of transactions is as below:

7. The extract of the disclosure in the section titled “Basis for Offer Price - Past transfer(s)/allotment(s)” on page 129 of the RHP and in the Price Band

(secondary

Except as disclosed below, there have been no secondary transactions by the promoters, members of the promoter group, or shareholder(s) having the right to nominate
director(s) in the board of directors of our Company are a party to the transaction, in the last three years preceding the date of this Red Herring Prospectus:

over a span of rolling 30 days

Past allotment/ secondary transactions Weighted average cost of | Floor Price Cap Price
(in?) (ie,%275) | (ie.2289)
Weighted average cost of acquisition for last 18 months for secondary sale / acquisition of shares Not applicable Not applicable | Not applicable

securities), where promoter / promoter group entities or shareholder(s) having
the right to nominate director(s) in our Board are a party to the transaction (excluding gifts), during
the 18 months preceding the date of this Red Herring Prospectus, where either acquisition or sale
is equal to or more than five per cent of the fully diluted paid-up share capital of the Company
(calculated based on the pre-issue capital before such transaction/s and excluding employee stock
options granted but not vested), in a single transaction or multiple transactions combined together

Investment Banking

- P Since there were no primary or secondary transactions of equity shares of the Company during
BCEATIE .'Na :’:f::’:' tr’::':f::e NO;;;::RY EF amvgj:::(’;) Pno;h:er:%mty co:::::ru‘:i'on Cons‘li-:t:l'a!ion the 18 months preceding the date of filing of this Red Herring Prospectus, the information has
q (in T million) been disclosed for price per share of the Company based on the last five primary or secondary
where promoter /promoter group entities or shareholder(s) having the right to nominate
January 20,2025 | PN SBusiness | Hemant Dogra 100 1.00 7220 Cash Negligible director(s) on our Board, are a party to the transaction, not older than three years prior to the date of
Private Limited filing of this Red Herring Prospectus of the size of the transaction
January 20,2025 |PN S Business | Oindrila Banerjee 100 1.00 7220 Cash Negligible Based on primary issuances Not applicable Not applicable | Not applicable
Private Limited Das Based on secondary 288.98 0.95 times 1.00 time
January 20,2025 | PN S Business | Amit Soni 100 1.00 72.20 Cash Negligible 9. The extract of the disclosure in the section titled “Capital Structure - Pre-Offer and Post-Offer shareholding of our Promoter, members of the Promoter Group,
Private Limited top 10 Shareholders (other than the Promoter and members of the Promoter Group) and other public shareholders” on page 90 of the RHP and in the Price
= == Band Advertisement stands modified as below:
January 20,2025 | P N S Business Atul Khemka 100 1.00 7220 Cash Negligible
Piivate Linitad The aggregate shareholding of our Promoter, members of our Promoter Group, top 10 Shareholders (other than the Promoter and members of the Promoter Group) and
other public shareholders is set forth below:
October 9,2026 PN SBusiness | Chittorgarh 34,603 1.00 289.00 Cash 10.00 — — =
Private Limited Infotech Limited S. | Pre-Offer shareholding as at the date of this Addendum Post-Offer as at Allotment
No. i
October 92026 PNS Business Padamechand Jain 6.021 100 289.00 Cash 200 Shareholders . Nt:mbse.: of Percgl':ges of lthe At the lower end of the price blf!d (%275) | Atthe upper end of the price bar_xd (%289)
Private Limited quity Shares | - pre-Offer Equity Number of Shareholding on Number of Shareholding on
- - held ona Share capital a | Equity Shares | afully diluted basis | Equity Shares | afully diluted basis
Oclober 92026 | PN S Business | Jyothi Jain 17,301 1.00 289.00 Cash 500 fullydited | fullydiuted | on a fully dilted (in %) onafully diluted (in )
Private Limited basisAt! basis (%) basisAll* basis A
October 9,2026 [ PN S Business | Poonam Chhabra 10,381 1.00 289.00 Cash 3.00 Promoter (also the Promoter Selling Shareholder)*
Private Limiled _ | Jain 1. [ Rasish Consultants 60,123,758 4624 56,451,031 3809 56,628,949 3844
October 9,2026 [ PN S Business | Kotak Mahindra 17,30,104 1.00 289.00 Cash 500.00 Private Limited
Private Limited Life Insurance 2. P N S Business 60,828,788 46.78 57,156,061 38.56 57,333,979 3891
Company Limited Private Limited
October 9,2026 [ PN S Business | Ashish Ramesh 8,65,052 1.00 289.00 Cash 250.00 Additional top 10 Shareholders
Private Limited Kacholia 1 Kotak Mahindra Life 1,730,104 133 1,730,104 117 1,730,104 147
October9,2026 | PN SBusiness | Bengal Finance 346,021 1.00 289.00 Cash 100.00 Insurance Company
Private Limited and Investment Limited
Private Limited 2. Nalin Ranjan Tikkoo 907,200 0.70 907,200 061 907,200 0.62
October 92026 | PN S Business | Venkatkrishna 1,03,807 1.00 289.00 Cash 30.00 8 | Sanshi Func) B65,053 067 865,063 0,55 865,059 0.5
Private Limited Mohan Prabhala 4. Ashish Ramesh 865,052 0.67 865,052 058 865,052 0.59
October 8.2026 | PN S Business | Sanshi fund-| 17301 100 289.00 Cash 5000 Kecholla
Private Limited 5. |Bobt 700,000 054 700,000 047 700,000 048
Oclober 9,2026 | PN S Business | BhansaliFincom | 1,73.011 100 289,00 Cash 5000 6. [orasl encaznd ez b S0 oz sigont bz
Private Limited Private Limited Limited
October 9,2026 gaslsh Sanshi fund-I 692,042 1.00 289.00 Cash 200.00 7. | Andrew Wilmott 260,000 0.20 260,000 018 260,000 018
va”::‘e"fi':f“e g 8. | Bhansall Fincom 173,011 0.13 173,01 012 173,011 0.2
i Private Limited
Total 4152684 120008 9. | Ritesh Chakraborty 160,336 0.12 160,336 01 160,336 011
Weighted average cost of transaction 288.98 10. | Bradley Call 150,000 0.12 150,000 0.10 150,000 0.10
8. The extract of the disclosure in the section titled “Basis for Offer Price - The Floor Price and Cap Price vis-a-vis Weighted Average Cost of Acquisition based Other public shareholders 2,923,325 225 28,450,597 19.20 27,213,981 18.47
on past allotment(s)/ secondary transaction(s)” on page 130 of the RHP and in the Price Band Advertisement stands modified as below: Total 130,032,648 100.00 148,214,466 100.00 147,333,686 100.00
Floor Price and Cap Price as compared to the weighted average cost of acquisition of Equity Shares based on primary/ secondary transaction(s), as disclosed in ** Based on the beneficiary position statement dated October 9, 2026.
paragraph 8 above, are set out below: A Calculated on the basis of total Equity Shares held and such number of Equity Shares which will result upon exercise of vested options under the ESOP Scheme.
= ' To be updated at prospectus stage.
Past allotment/ secondary transactions Weighted average costof | Floor Price | Cap Price # Assuming full subscription in the Offer. The post-Offer shareholding details as at Allotment will be based on the actual subscription and the Offer Price and updated in
(in3) (i.e. 2 275) (i.e., ¥ 289) the Prospectus, subject to finalization of the Basis of Allotment. Also, this table assumes there is no transfer of shares by these Shareholders between the date of the
Weighted average cost of acquisition for last 18 months for primary / new issue of shares (equity/ Not applicable Not applicable | Not applicable price band advertisement and Allotment (if any such transfers occur prior to the date of Prospectus, it will be updated in the shareholding pattern in the Prospectus
convertible securities), excluding shares issued under an employee stock option plan/employee 10. The extract of the disclosure in the section titled “Our Promoters and Promoter Group” beginning on page 297 of the RHP, will be suitably updated in the
ls:m; O:f'fn schere andI lssuar:\ce of b:nus shares, durm‘gl the 18 m(vhnlhsr Drecedmglth?‘:alf Ijﬂ Prospectus, including details of aggregate shareholding of the Promoters.
di\lzt e: o ai;»"u‘;gsh ;:z:;::" o‘;’l:er %so‘::p ;:;u(:\rczll:(:‘;fa 52 da L:‘g{: o r:»no;::r ZL&:IL:’ fo r: su‘jcli The Red Herring Prospectus and all Offer related material shall be read in conjunction with this Addendum. The information in this Addendum supplements and updates
transaction/s and excluding employee stock options granted but not vested), n a single transaction the information in the Red Herring Prospectus. However, this Addendum does not purport to, nor does it, include all changes that have occurred from the date of filing of
or multiple cu?nmned tonether sver a:&pan.of rolling 30 diave ' the Red Herring Prospectus and the date of this Addendum, except to the extent of the modifications included in this Addendum. Please note that the information included
9 P 9 L in the Red Herring Prospectus will be suitably updated, including to the extent updated by way of this Addendum, as may be applicable, in the Prospectus.
BOOK RUNNING MANAGERS REGISTRAR TO THE OFFER COMPANY SECRETARY AND COMPLIANCE OFFICER
l l l Barun Singh
mo ila Plot No. Y9, Block EP & GP, Sector-5, Bidhan Nagar
A’ nuvama @ IIFL. CAPITAL oswal KFINTECH Salt Lake, Kolkata - 700091, West Bengal, India

Tel: 033 45086520

Nuvama Wealth Management Limited

801 -804, Wing A, Building No 3, Inspire BKC, G Block,
Bandra Kurla Complex East, Mumbai - 400 051,

Maharashtra, India

Tel.: +91 22 4009 4400

E-mail: fusion@nuvama.com

Website: www.nuvama.com

Investor grievance e-mail: customerservice. mb@nuvama.com
Contact person: Lokesh Shah

SEBI Number: INM000013004

IIFL Capital Services Limited,

(formerly known as lIFL Securities Limited)

24" Floor, One Lodha Place, Senapati Bapat Marg,
Lower Parel (West), Mumbai - 400013, Maharashtra, India
Tel: + 91 22 4646 4728

E-Mail: fusioncx.ipo@iificap.com

Investor Grievance e-mail: ig.ib@iiflcap.com

Website: www.iiflcapital.com

Contact person: Dhruv Bhavsar / Pawan Kumar Jain

Maharashtra, India
Tel: + 91 22 7193 4380

Website: www.motilaloswal.com

Contact person: Valbhav Shah

Motilal Oswal Investment Advisors Limited
Motilal Oswal Tower, Rahimtullah Sayani Road,
Opposite Parel ST Depot, Prabhadevi, Mumbai - 400 025

E-mail: fusion.ipo@motilaloswal.com

Investor grievance e-mail: moiaplredressal@motilaloswal.com

KFin Technologies Limited

Nav Pada, Kurla (West), Kurla, Mumbai,
Maharashtra, India 400 070

Tel: +91 40 67162222 / 18003094001

E-mail: fusion.ipo@Kkfintech.com

Website: www.kfintech.com

Investor grievance ID: einward.ris@kfintech.com
Contact person: Williams R

SEBI

No: INM000010940 SEBI

: INM000011005

SEBI number:

301, The Centrium, 3rd Floor, 57, Lal Bahadur Shastri Road,

E-mail: secretarial@fusioncx.com

Investors may contact the Company Secretary and Compliance
Officer or the Registrar to the Offer in case of any pre-Issue or post-
Issue related grievances including non-receipt of letters of Allotment,
non-credit of Allotted Equity Shares in the respective beneficiary
account, non-receipt of refund orders or non-receipt of funds by
electronic mode, etc. For all Issue related queries and for redressal
of complaints, Investors may also write to the BRLMs.

Place: Kolkata, West Bengal
Date: October 10, 2026

For FUSION CX LIMITED

On behalf of the Board of Directors

Sd/-

Barun Singh

Company Secretary and Compliance Officer

This Addendum shall be available on the website of SEBI at www.sebi.gov.in, the website of Stock Exchanges at www.nseindia.com and www.bseindia.com, the website of our Company at www.fusioncx.com and the websites of the Book Running Lead Managers, namely, Nuvama Wealth Management Limited at www.nuvama.com, IIFL Capital Services
Limited (formerly known as lIFL Securities Limited) at www.iiflcapital.com and Motilal Oswal Investment Advisors Limited at www.motilaloswal.com.
The Company is proposing, subject to receipt of requisite approvals, market conditions and other considerations, to make an initial public offer of its equity shares and has filed a red herring prospectus dated October 8, 2026 (‘RHP") with the RoC, Securities and Exchange Board of India (‘SEBI"), BSE Limited and National Stock Exchange of India
Limited. The RHP is available on the website of the Company at www.fusioncx.com, the website of SEBI at www.sebi.gov.in as well as on the websites of the book running lead managers (‘BRLMs"), Nuvama Wealth Management Limited at www.nuvama.com, IIFL Capital Services Limited (formerly known as IIFL Securities Limited) at www.iificapital.
com and Motilal Oswal Investment Advisors Limited at www.motilaloswal.com, and the websites of the stock exchange(s) at www.nseindia.com and www.bseindia.com, respectively. Any potential investors should note that investment in equity shares involves a degree of risk and for details relating to the same, please refer to the RHP, as defined under
the Indian Companies Act, 2013, as amended, including the section “Risk Factors™ on page 19 of the RHP. Potential investors should not rely on the Draft Red Herring Prospectus filed with SEBI for making any investment decision and instead rely on the RH]
This Addendum and public announcement is not an offer of securities for sale in the United States or elsewhere. This Addendum and announcement has been prepared for publication in India only and is not for publication or distribution, directly or indirectly, in or into the United States. The Equity Shares offered in the Offer have not been and will not be
registered under the U.S. Securities Act of 1933, as amended (the “U.S. Securities Act’), or the securities laws of any state of the United States and may not be offered or sold in the United States, except pursuant to an exemption from, or in a transaction not subject to, the registration requirements of the U.S. Securities Act and applicable state securities
laws. The Equity Shares offered in the Offer are being offered and sold only outside the United States to persons who are not U.S. persons (as that term is in defined in Regulation S (‘Regulation ") under the U.S. Securities Act, such persons “U.S. Persons”) who are not acting for the account or benefit of any U.S. Person in “offshore transactions”
as that term is defined in and in reliance on Regulation S. As a result of relying on the Regulation S exemption, the Equity Shares sold in the Offer will be ‘restricted securities’ under Rule 144 under the U.S. Securities Act, which means that such Equity Shares may not be resold/transferred into the United States, to a U.S. Person or to any person acting
for the account or benefit of any U.S. Person for a period of 12 months from the date of Allotment (the “Distribution Compliance Period"), unless the resale of the Equity Shares is registered under the U.S. Securities Act or an exemption is available.
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